ADDENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

KRISHNA HOUSING SCHEME PROJECT OF M/S RAHEJA DEVELOPERS
LIMITED OPERATING IN CONSTRUCTION AT
SECTOR 14, SOHNA, GURUGRAM, HARYANA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

In supersession of earlier public announcement as issued by the undersigned regarding
Invitation for expression of interest for submission of Expression of Interest in the Matter of
Krishna Housing Scheme of M/s Raheja Developers Limited till 04.07.2026, it is hereby
informed that the revised timelines for submission of EOI will be as under:

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with | KRISHNA HOUSING SCHEME PROJECT OF
PAN & CIN/ LLP No. M/S RAHEJA DEVELOPERS LIMITED
PAN AAACRO0468E
CIN- U45400DL1990PLC042200
2. Address of the registered office W4D, 204/5, Keshav Kunj, Cariappa Marg, Western
Avenue, Sainik Farms, New Delhi - 110062
3. URL of website https://raheja.com/cirp-krishna-housing.html
4. Details of place where majority of fixed | SECTOR 14, SOHNA, GURUGRAM, HARYANA-
assets are located 122103.
5. Installed capacity of main products/ | 10 acres of land in Sector -14, Sohna, Gurgaon, with
services total 11 towers with flat configuration of 1-2 BHK
consisting of total 1644 units
and integrated with 147 retail units.
6. Quantity and value of main products/ | NA
services sold in last financial year
7. Number of employees/ workmen Nil
8. Further details including last available | The consolidated financial statements of the
financial statements (with schedules) of | Corporate Debtor, covering all projects, are available
two years, lists of creditors are available | up to 31 March 2022 only. Project-specific financial
at URL: statements are not yet available.
Interested parties may request the available financial
information and any subsequent updates through the
process email ID -
cirp.raheja.developers.khs@gmail.com
9. Eligibility for resolution applicants under | For detailed EOI you may send email at
section 25(2)(h) of the Code is available | Cirp.raheja.developers.khs@gmail.com
at URL:
10. | Last date for receipt of expression of | 20-07-2026
interest
11. | Date of issue of provisional list of | 30-07-2026

prospective resolution applicants



https://raheja.com/cirp-krishna-housing.html
mailto:cirp.rahjea.developers.khs@gmail.com
mailto:Cirp.raheja.developers.khs@gmail.com

12. | Last date for submission of objections to | 04-08-2026
provisional list
13. | Date of issue of final list of prospective | 14-08-2026
resolution applicants
14. | Date of issue of information | 19-08-2026
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants
15. | Last date for submission of resolution | 18-09-2026
plans (Tentative)
16. | Process email id to submit Expression of | cirp.raheja.developers.khs@gmail.com ,
Interest bsb@bsbandassociates.in
17. | (Details of the corporate debtor’s | Not Applicable

registration status as MSME)

Brijesh Singh Bhadauriya

BRIJESH Digitally signed by

BRIJESH SINGH

SINGH BHADAURIYA
Date: 2026.07.05

BHADAURIYA 130156 +05'30'

05-07-2026
Resolution Professional

(Project-Specific CIRP — Krishna Housing Scheme)

M/s Raheja Developers Limited

Registration No.: IBBI/IPA-002/IP-N01045/2020-2021/13385

AFA Valid up to: 30.06.2027

Registered Address: Unit No. G-40, Vardhman Sunrise Plaza,

Vasundhara Enclave, Delhi-110096.

Email: cirp.raheja.developers.khs@gmail.com , bsb@bsbandassociates.in
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Notice dated 26.06.2026 in Loan Account No. HHEHDWO00499118 /

SUMMONS FOR SETTLEMENT OF ISSUES (0.5rr. 1, 5.)
BEFORE THE COMMERCIAL COURT, COURT NO. 2,
GAUTAM BUDH NAGAR

(/ ADDENDUM TO FORM G \
INVITATION FOR EXPRESSION OF INTEREST FOR

GOVERNMENT OF MEGHALAYA
DIRECTORATE OF EMPLOYMENT & CRAFTSMEN

documents in your possession or power upon which you base your
defense or claim for set-off or counter-claim, and where you rely on
any other document whether in your possession or power or not, as
evidence in support of your defense or claim for set-off or
counterclaim, you shall enter such documents in a list to be
annexed to the written statement).
Take notice that, in default of your appearance on the day before
mentioned, the suit will be heard and determined in your absence.
Given under my hand and the seal of the Court, this 15th June,
2026.
Sd/-
MUNSIRIM/READER
COMMERCIAL COURT NO. 2,
GAUTAM BUDH NAGAR

RNIT Al SOLUTIONS LIMITED

(Formerly Autopal Industries Ltd)
CIN: L62090RJ1985PLC003427

138 Kalyan Kunj Colony, Kalwar Road, Jhotwara, Jaipur, Rajasthan,
India, 302012, Telephone: +91 92814 17110,
Email:cs@rnit.ai, Website: www.rnit.ai

NOTICE OF THE 02nd ANNUAL GENERAL MEETING
(POST RELISTING), E-VOTING INFORMATION AND
BOOK CLOSURE OF THE COMPANY

Notice is hereby given that the 02nd Annual General Meeting (AGM) (Post Relisting) of the
Company will be held on Wednesday, July 29, 2026 at 10:30 A.M. (IST) through Video
Conferencing (VC)/ Other Audit Visual Means (OAVM) to transact the business set out in
the AGM notice dated July 03, 2026.

The company had completed the dispatch of the Annual Report for the financial year
2025-26 and also the notice of the AGM, Directors Report, Financial Statements etc., on
July 06, 2026 by electronic mode (emails) to those members whose email IDs are
registered with the RTA/Company/Depository Participants(s) as the requirements of
sending physical copy of the notice of the AGM and Annual Report for the Financial year
2025-26, have been dispensed away with.

Members may note that the Annual Report 2025-26 will also be available on the
Company’s website https://rnit.ai/announcements, website of the Stock Exchange i.e.
BSE Limited at www.bseindia.com and on the website of National Securities Depository
Limited (agency for providing the Remote e-Voting facility) at www.evoting.nsdl.com

Pursuantto Regulation 42 of SEBI (LODR) Regulation 2015, Section 91 of the Companies
Act, 2013 and the applicable Rules there under, the Register of Members and Share
Transfer Books of the Equity shares of the Company will remain closed from July 23, 2026
to July 29, 2026 (inclusive of both days) for the purpose of Annual General Meeting.

Remote e-Voting:

In compliance with Section 108 of the Companies Act, 2013 (‘the Act’) read with Rule 20 of
the Companies (Management and Administration) Rules, 2014, as amended from time to
time, the Secretarial Standard on General Meetings (‘SS-2) issued by the ICSI and
Regulation 44 of the SEBI (LODR) Regulations, 2015, the Company has provided facility
of voting by remote electronic voting (‘Remote e-voting”) and e-voting during the Meeting
(‘Insta Poll’) using facility offered by National Securities Depository Limited (‘“NSDL”),
Registrar and Transfer Agent (RTA). The detailed procedure/instructions for e-Voting are
contained in the notice of the AGM. All the Members are informed that:

I. The Company is providing to its Members the facility of remote e-voting and e-voting

during the AGM in respect of the business to be transacted at the AGM.

(b) Members holding shares in dematerialized mode, who have not registered/updated their E-mail
address with their Depository Participant(s), are requested to register / update the same with the
Depository Participant(s) where they maintain their demat accounts.

4. Manner of casting vote(s) through E-voting:

The Company is pleased to provide to all its Members holding shares as on the Cut-Off Date,

Wednesday, 29th July 2026 with the facility to exercise their right to vote by electronic means ("Remote

E-Voting") to transact business as set out in the Notice of AGM through the Remote E-Voting facility

provided by National Securities Depository Limited (NSDL). Additionally, the Company is providing the

facility of voting through E-Voting system on the day of AGM (E-Voting). The detailed manner of

Remote E-Voting/E-Voting on the day of AGM for Members holding shares in dematerialised mode,

physical mode and for Members who have not registered their e-mail address is provided in the Notice

of AGM. The login credentials will be sent to all eligible Members at their registered E-mail address.
5. Manner of Attending AGM:

Members can attend and participate in the AGM through VC/OAVM only. Instructions for attending the

AGM through VC/OAVM are provided in the Notice of AGM. Attendance of the Members attending the

AGM through VC/OAVM will be counted for the purpose of reckoning the Quorum under Section 103

oftheAct.

6. Final Dividend

(a) Company's Board has recommended payment of Final Dividend @ 21.5% i.e Rs 2.15/- per Equity
Share for FY 2025-26, subject to approval of Members at ensuing AGM and deduction of Tax at
Source.

(b) If Dividend on Equity Shares, as recommended by the Board of Directors, is declared at the AGM,
payment thereof will be made on or after Monday, 10th August, 2026 to those Shareholders whose
names appeared on the Company's Register of Members -

i) as Beneficial Owners at end of business hours of Wednesday, 29th July, 2026 as per the list to be
furnished by NSDL and Central Depository Services (India) Limited (CDSL) in respect of shares
held in Dematerialised form.

ii) as holder of Company's Equity Shares in physical form as on Wednesday, 29th July, 2026.

(c) As per Regulation 12 and Schedule | of SEBI LODR, 2015 payment of Dividend shall be processed
in electronic mode only. Payment through Dividend Warrants or Cheques has been discontinued.
Accordingly, the Company will effect payment of Dividend by electronic mode to Members who
have registered their Bank Account details.

(d) For seamless receipt of Dividend, Members holding Equity Shares in physical mode are requested
to register/update their PAN, Postal Address, E-mail address, Mobile Number, Bank Account;
details and specimen signature(s) with the Company or MDPL, by submitting duly completed
Forms ISR-1, ISR-2, ISR-3 and SH-13, as applicable, along with the requisite supporting
documents including a cancelled cheque leaf and attested specimen signature(s) of the holder(s).
In case the name of the Member is not printed on the cheque leaf, a bank-attested copy of the
passbook/bank statement showing the name of the account holder, account number and IFSC
Code should also be furnished. Members are requested to ensure that the aforesaid details are
updated in their Folios to facilitate timely payment of Dividend and other investor services.

7.Manner of registering mandate for receiving Dividend:

Members are requested to register/update their complete bank details:

(a) with their Depository Participants(s) with whom they maintain their demat accounts, if shares are
held in dematerialised mode, by submitting forms and documents as may be required by the
Depository Participant(s); and

(b) by following procedure mentioned at Sr No.6(d) above, if shares are held in physical mode.

Members are requested to go through Notice of AGM carefully particularly Instructions given therein for|

attending AGM, manner of casting vote through Remote E-Voting/E-Voting on the day of AGM and
matters associated therewith.

By Order of the Board

For IFGL Refractories Limited

Mansi Damani

y Secretary & Comy Officer

ICSI Membership No. FCS - 6769
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OUR TECHNOLOGY. YOUR SUCCESS.

Kolkata C
6th July, 2026

The E-auction will be conducted through portal https://bankauctions.in/ on 01.08.2026
from 11:30 A.M to 12:30 P.M with unlimited extension of 05 minutes. The intending bidder
is required to register their name at https://bankauctions.in/ and get the user Id and
password free of cost and get online training on E-auction (tentatively on 31.07.2026)
from M/s.4closure, 605A, 6th Floor, Maitrivanam, Ameerpet, Hyderabad-500038,

-

ORIGINAL SUIT NO. 518/2024 TRAINING DEPARTMENT OF LABOUR, EMPLOYMENT e :‘;’:m‘:x"(‘l’:;ff)fj;v?;'issuce:p:yc iut;iirifun;i:sz:;i:ff A HO HEME PRO RAHEJA DEVELOPERS
Canara Bank, a body corporate constituted under the Banking AND SKILL DEVELOPMENT TRUST - 2025-007), secured creditor. to Lata ;Vlalini Pathak (Co - borrower, Wife as D OPERA C R ION AT SECTOR 14, SOHNA,
Companies (Acquisition and transfer of Undertaking) Act 40 of No. DET-137/2026/2419 Dated Shillong the 6t July, 2026 Il as Legal Heir of Late Dev Raj Pathak), Manbendu Vijay Pathak Ali ALV LLI LU
1980, having its Head Office at J C Road Banglore Karnataka and ! i 9 y’_ vavaisn drzgcijayel;;t;ak ?ceo j E‘;rr:‘:leras Oan )a's v:er:l ae: L:gallji{yeir?:f :ate DI:j (Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
having amongst other branches a branch office at Dankaur- “Request for Proposal for Selection of Consultancy Firm/ Raj Pathak), Rekha & Lardums Electricals Pvt. Ltd (Borrower(s) / Co - of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
2,Greater Noida, Distt-Gautam Budh Nagar through its constituted Agency for State-Level Project Management Consultancy ! ' ” dei ; - undersi ; In supersession of earlier public announcement as issued by the undersigned regarding
attomey Branch Manager. PMC) to S rt Impl; tati f PMSETU”’ Borrower(s)/ Guarantor(s)") to provide information to the undersigned regarding other Invitation for expression of interest for submission of Expression of Interest in the Matter of
......PLAINTIFF BANK ( ) to Support Implementation o - legal heir(s) of Late Dev Raj Pathak within 7 (Seven) days from the date of receipt of Kri Xp - pres . L
. . ) rishna Housing Scheme of M/s Raheja Developers Limited till 04.07.2026, it is hereby
Anil Jayswal Sfo Surende\r,Ekﬁinl;? Rio HoNo-134. Nai Basi Directorate of Employment and Craftsmen Training, Government the g:ldtr;]ot:ce.?; V_": ﬁt]e'IB(')tr'mhwer(tS))/ Co- Bogz‘"’::(s)/ dG“a'_'a”t‘;"(t:) T?r:’e failedto informed that the revised timelines for submission of EOI will be as under:
) WINO.- ’ . . . . . « . provide the legal heir aetalls it 1s hereby assumed by the undersigne: atthere are no
Dankaur,Distt-Guatam Budh Nagar. of Meghalaya invites bids from e“glble bidders for the “Selection other legal heir(s) of Late Dev Raj Pathak apart from the above mentioned 1 RELEVANT PARTICULARS
~DEFENDANTS of Consultancy Firm/Agency for State-Level Project Management Borrower(s)/ Co - Borrower(s | N O e ot DT KR e M PROJECT
L . Y gency ) 9 w wer(s). along with PAN/CIN/LLP No. | OF M/S RAHEJA DEVELOPERS LIMITED
Whereas Canara Bank instituted a suit against you for recovery Qf Consultancy (PMC) to Support Implementation of PMSETU” Authorised Officer PAN: AAACRO468E | CIN: U45400DL1990PLC042200
R:ig[?'?s(; Y;)u ell;dh;rzl:]{ S?nrg{?&rlgg t[;sgp:;:?;h;;:ﬁ:?;“ o . : . For Asset Reconstruction Company (India) Limited 2.|Address of the registered office | W4D, 204/5, Keshav Kunj, Cariappa Marg,
person, or by a pleader culy Instructed, ) Invitation for Bids, Detailed scope of work and Bid documents are Place : HARIDWAR (Trustee of ARCIL - TRUST - 2025-007) Western Avenue, Sainik Farms, New Delhi-110062
material questions relating to the suit, or who shall be accompanied . . s . . .. - - - - .
by some person able to answer all such questions, on the available on the Directorates’ website https://dectmeg.nic.in/ 3. URL of website https://raheja.com/cirp-krishna-housing.html
07.08.2026, at 10 O'clock in the Court, to answer the claim; and ieai ihas 9qst . 4.| Details of place where majority | Sector 14, Sohna, Gurugram,
further you are hereby directed to file on that day a written Submission Deadline: 21 July 2026 @ 3:00 pm of fixed assets are located Haryana- 122103
statement of your defense and to produce on the said day all Sd/- Director 5. | Installed capacity of main 10 acres of land in Sector -14. Sohna. Gur
; . . - -14, , Gurgaon,
documents in your possession or power upon which you base your MIPR No.: 1032 Employment and Craftsmen Training sz Ka rn ata ka Ba n k Ltd . products/ services with total 11 towers with flat configuration of 1-2
defense or claim for set-off or counter-claim, and where you rely on - ; Your Family Bank. Across India BHK consisting of total 1644 units and integrated
any other document whether in your possession or power or not, as Dated: 06-07-2026 Meghalaya, Shillong A ; with 147 retail units
evidence in support of your defense or claim for set-off or sset Recovery Management Branch | Phone : 011-40591567(Ext-231) i i .
" a 8-B, First Floor, Rajendra Park E-Mail : delhiarm@ktk.bank.in 6.| Quantity & value of main products/ | NA
counterclaim, you shall enter such documents in a list to be ) ) Rajenc ) . . services sold in last financial year
annexed to the written statement). Pusa Road, New Delhi -110 060 Website : www.karnatakabank.bank.in y i
Take notice that, in default of your appearance on the day before CIN : L85110KA1924PLC001128 7.| Number Ofl 9mp|0¥995/ workmen | Nil _ _
mentioned, the suit will be heard and determined in your absence. SALE NOTICE OF IMMOVABLE PROPERTY 8. Funhgr Idettaltlls |nc|tud(|ngﬂlast havgullabl)e 'I(';he contsolgiaé?d financial stellltementf of the
Given under my hand and the seal of the Court, this 15th June, IFGL REFRACTORIES LIMITED] |E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and nancial statements (witn schedules) - f.orporate Leblor, covering al projects, are
2026. ¢ CC”\? L5190980R2007PL0027954 Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 of two years, lsts of credtors, relevant | available up to 31 March 2022 only. Project-
Sd/- ' . : ; dates for subsequent events of the specific financial statements are not yet available.
read with proviso to rule 9(1) of Security Interest (Enforcement) Rules, 2002. ' ) ) f
MUNSIRIM/READER L . L ) ) process are available at: Interested parties may request the available
COMMERCIAL COURT NO. 2 Registered Office: Head & Corporate Office: Notice is here by given to publlclln general and in particular to Borrower (s) and Guarantor financial information and any subsequent
- Sector 'B', Kalunga Industrial Estate McLeod House, 3, Netaji Subhas Road (s) that the below described immovable property mortgaged/charged to the secured updates through the process email ID -
GAUTAM BUDH NAGAR P.O. Kalunga 770031, Dist. Sundergarh, Odisha Kolkata 700001, Tel : +91 33 40106100 | | Creditor, the Symbolic Possession of which has been taken by the Authorised Officer of cirp.raheja.developers.khs@gmail.com
Tel : +91 661 2660195 E-mail: ifglho@ifglin | | Karnataka Bank Ltd, the Secured Creditor on 24.11.2025, will be sold on “As is Where is™,|  [9 [ Efiaibili i i i i
A P . =T \ 4 , or g ) .| Eligibility for resolution applicants | For detailed EOI you may send email at
SUMMONS FOR SETTLEMENT OF ISSUES (0.5rr. 1, 5.) sv":’a'_'; |Ifgl.wor.l;sl@|fgl.|n investorcomplaints@ifgl.in | | «pg is Whatis” and “Whatever there is” on 01.08.2026, for recovery of Rs.20,47,530.09 under section 25(2)(h) of the cirp.raheja.developers.khs@gmail.com
BEFORE THE COMMERCIAL COURT, COURT NO. 2, ebsite: www.iigigroup.com (Rupees Twenty Lakhs Forty Seven Thousand Five Hundred Thirty and Paise Nine Code is available at
GAUTAM BUDH NAGAR NOTICE TO MEMBERS Only) Under PS-Term Loan Account No. 9037001800008601 along with future interest| 10,/ Last date for receipt of expression | 20-07-2026
ORIGINAL SUIT NO. 20212024 19th Annual General Meeting from 10.06.2026, Plus cost, due to the Karnataka Bank Ltd, Barielly Branch, No.112, of interest
. . 1. Notice is hereby given that 19th Annual General Meeting ("AGM") of IFGL Refractories Limited ("the| | Ground Floor, Lucknow-Delhi Marg, Civil Lines, Near Sidhivinayak Hospital, Bareilly-| ~[11.| Date of issue of provisional list of | 30-07-2026
Canara Bank, a body corporate constituted Unde.r the Banking Company’) wil be held on Wednesday, 5th August, 2026 through Video Conferencing/Other Audio| - [ 243001 Bareilly Dist., Uttar Pradesh, the Secured creditor from (1) Mr. Mohd Imran Sio prospective resolution applicants
Companies (Acquisition and transfer of Undertaking) Act 40 of Visual Means ('VG/OAVM') at 11 AM (IST) in compliance with al applicable provisions of thef | yp Afzal, (2) Mr. Afzal Slo Shaukat, Both No. (1) & (2) are residing at: Khasra No.37,|  [12|Last date for submission of 04-08-2026
1980, having its Head Office at J C Road Banglore Karataka and Companies Act, 2013 ("Act") and the Rules made thereunder and the SEBI (Listing Obligations and . . f objections to provisional list
. ) : ] : " " ; ; Jagatpur Lala Begum, Tehsil and District Bareilly -243005, Uttar Pradesh, and No.
having amongst other branches a branch office at Dankaur-2, Disclosure Requirements) Regulations, 2015 ("SEBI LODR 2015") read with General Circular 2) al iding at: 282110. Eiai N Gontiva. Bareilly-243003. Uttar Pradesh.| |3 Date of issue of final ist of 14-08-2026
Greater Noida. Distt-Gautam Budh Na . . Nos.14/2020 dated 8th Apri, 2020, 17/2020 dated 13th April, 2020, 20/2020 dated 5th May, 2020and| | (2) @lso residing at: , Ejaj Nagar, Gontiya, Bareilly- , Uttar Fradesh, : ; ;
, gar through its constituted ! " e ! ) being borrowers/ guarantors/ co—obligants prospective resolution applicants
ttormey Branch Manager subsequent Clrcullars issued in this regard, latest bglng Genere_al Circular No. 03/2025 datgd 22nd . 14 Date of issue of information 19-08-2026
a Y : September, 2025 issued by Ministry of Corporate Affairs ("MCA Circulars") to transact the business as DESCRIPTION OF THE IMMOVABLE PROPERTY: ' " luati i
«-PLAINTIFF BANK setoutin the Notice convening the AGM (Notice of AGM). All that Part and Parcel of Residential property being equitable mortgage situated at memorancum, evaluation matrix
) ) M - L B 7 A . and request for resolution plan to
VERSUS 2. Notice of AGM along with complete Annual Report for Financial Year (*FY") 2025-26 is n the processof | - | Khasra No.37, Jagatpur Lala Begam Pargana Tehsil and District Bareilly, measuring 83.61 prospective resolution appiicants
Allauddin Age 45 Years S/o Mohd. Ganni ,R/o-Vill-Dadupur, being sent only by electronic mode to Members whose E-mail IDs are registered with the| | Sqm., belonging to Mr. Mohd Imran. Boundaries: East : Road 30'-0" wide thereafter other| 1T <t date for submission of 18-09-2026
Rilka, Post-Dankaur, Distt-Guatam Budh Nagar U.P.-203201. gompalrg/Deg?S“ng ;’g;;cizpﬁantﬁls) |f°r f)omml{lnig?tion f;rpcose& Notice OLA?M a'OﬂGfWIith complete| | Plot, West: H/o Gulsher, North : Plot Shdaqat but Now House, South: PlotMohd Shafi ' resolution plans
nnual Report for -26 will also be available on the Company's website www.ifglgroup.com ; : ; . — - - - -
o o «DEFENDANTS and on websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of India gg%%r\égo%%ce}?l Ups:t P?Cﬁ. bel_lo;z] wh||ch the property may not be sold: Rs.| g Process email id to submit cirp.raheja.developers.khs@gmail.com
Whereas Canara Bank instituted a suit against you for recovery of Limited at www.bseindia.com and www.nseindia.com respectively. Aletter providing Web-Link for /00,000.00 (Rupees Twenty Nine Lakhs only) , Expression of Interest bsb@bsbandassociates.in
Rs 10,74,406.31/- You are hereby summoned to appear in this accessing the Notice of AGM, Annual Report, etc including exact path thereof, will be sent to those Earnest money to be deposited / tendered: Rs. 2,90,000.00 (Rupees Two Lakh Ninety 17.| (Details of the corporate debtor's | Not Applicable
Courtin person, or by a pleader duly instructed, and able to answer Memberswhohave.notregiste:'redtheirIIE-maiIaddresswiththeCompany. T#I'?:sbaor;(rjoogll}zlmod s00r's attention is invted fo the orovisions of Sub-secton (8) of registration status as MSME)
all material questions relating to the suit, or who shall be 3. Mannerofreglstgrlnglupdaltlng E-malladdress: . . . (S : 13Wf o lgag o ion i 'I| \t/)lI b p I’]VI i y ub-section (8) Brijesh Singh Bhadauriya
accompanied by some person able to answer all such questions (a) Members holding shares in physical mode, who have not registered/updated their E-mail address ection 13 of the Act, in respect of time available toredeem the secured asset). Resolution Professional, Project-Specific CIRP — Krishna Housing Scheme
the 21.07.2026. at 10 O'clockin the Cout. & the clai ' with the Company, are requested to register/update their E-mail address by submitting FormISR-1| | (This Notice shall also serve as Notice under Sub Rule (1) of Rule (9) of Security M/s Raheja Developers Limited
onthe 21.07.£920, @ clockin the Lour, 1o answer the claim, (available on the website of the Company www.ifglgroup.com) duly filled and signed along with| ~ | Interest Enforcement Rules-2002 to the Borrower/Guarantors) Date : 05.07.2026 Regn. No.: IBBI/IPA-002/IP-N01045/2020-2021/13385
and further you are hereby directed to file on that day a written requisite supporting documents to Registrar and Share Transfer Agent, Mis Maheswari] | For detailed terms and conditions of sale, please referto link in Karnataka Bank’s Website| | Place: New Delhi AFA Valid up to: 30.06.2027
statement of your defense and to produce on the said day all Datamatics Private Limited of 23, RN Mukherjee Road, 5th Floor, Kolkata 700 001("MDPL"). i.e. www_karnatakabank.bank.in under the head “Mega E-Auction on 01.08.2026”. Registered Address: Unit No. G-40, Vardhman Sunrise Plaza,

Vasundhara Enclave, Delhi-110096.

Email: cirp.raheja.developers.khs@gmail.com, bsb@bsbandassociates.in/

Date: 06.07.2026
Place: Bareilly, Uttar Pradesh

Contact No.040-23836405, Mobile: 8142000809, E-mail: info@bankauctions.in.

Sd/- For Karnataka Bank Ltd
Chief Manager & Authorised Officer

PUBLIC NOTICE

My clients, Arun Goyal S/o Late Chiranji
Lal, and his wife Geeta Goyal R/o
Ayodhyaganj, Dadri Town, Gautam
Buddha Nagar have disowned their son,
Om Goyal R/o Flat No. B-1, 1005,
Purvanchal Royal Park, Sector-137,
Noida, from all their movable and
immovable properties and severed all
ties with him due to his misconduct. He
alone shall be held responsible for any of
his future actions or financial dealings.
Rajiv Agarwal (Advocate)

B NOTICE Il

It is hereby intimated that with effect from
06-10-2026 MFI Operations of Asirvad Micro
Finance Limited KHURJA, PAHASHU ROAD
/NEAR BUS STAND KHURJA BULANDSHAHAR,
UTTAR PRADESH-203131 Will be shifted to
Asirvad Micro Finance Limited, BULANDSHAHR
0.GT ROAD, CHANDPUR BULANDSHAHAR,
BULANDSHAHAR, UP Pin :

203001 for the

better  convenience in infrastructure.
Customers may kindly note that all efforts have
been taken to avoid inconvenience to the
customers and still any difficulties are faced, all
are requested to contact in the following

numbers for further guidance.

Branch Head No: 8909012930
Area Head No: 7819887272

HO: 9025401720

Asirvad Micro Finance Ltd.
(Subsidiary of Manappuram Finance Limited)
Registered Office: Ceebros Manjula, 3rd Floor, Office No-1,

New No. 39, Old No. 45, Montieth Road, Egmore,
Opp : Indian Red Cross Society, Chennai,600 002.Tamilnadu, India

Corporate Office: Building NO:4/85 B, C & D, Chanthappadi,
Valapad, Thrissur, Kerala,India-680567

Notice under section 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (The Act)

EBIIFL FINANCE

IIFL FINANCE LIMITED -+ CIN: L67100MH1995PLC093797
Regd. Office : IIFL House, Sun Infotech Park, Road No. 16V, Plot No. B-23, Thane Industrial Area,
Wagle Estate, Thane - 400 604 - Tel: (91-22) 4103 5000 * Fax: (91-22) 2580 6654 - Website: www.iifl.com

POSSESSION NOTICE (For Immovable Property) Rule 8(1)

Whereas, the undersigned being the authorised officer of the IIFL Finance Limited under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 05/03/2026
calling upon the borrower Antarctica properties Company Limited to repay the amount
mentioned in the notice being Rs.33,75,42,281.58 (Rupees Thirty Three Crores Seventy Five
Lakhs Forty Two Thousand Two Hundred Eighty One and Fifty Eight Paise Only) within 60
days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under sub-section (4) of Section 13 of
Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 3rd day of
July of the year 2026.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the IIFL Finance
Limited for an amount of Rs. 29,07,85,663.05 and along with further interest thereon till
realization.

The borrower's attention is invited to the provisions of sub-section (8) of Section 13 of the
SARFAESI Act, 2002, in respect of the time available to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY

(Description of Property 1 / Project Property 1)
All that piece and parcel of land as under together with all the structures, buildings, furniture,
fixtures, fittings, standings, and/or plant and machinery involved / to be involved and/or
constructed and/or to be constructed thereon and all the present and future title, interests
and rights of M/s Antarctica Properties Company Limited therein, save and except the Units
in respect of which NOC has been duly obtained and are listed out in Schedule IlI-F hereinaf-
ter (“Sold Units”).
“The Address” developed on plot bearing number 4B admeasuring 4536 square meters
situated in District Centre, Mayur Vihar, New Delhi 110091, owned by M/s Antarctica Proper-
ties Company Limited and bounded as under.
North: 24 mtr Road
East: Fraser Suit (Plot Number 4A)
West: CNG Pump
South: 13 mtr Road

(Description of Property 2 / Project Property 2)
Commercial/retail units bearing number 10 to 23 on the ground floor (having carpet area
623.63 square meters), commercial/retail units 1 to 14 on the first floor (having carpet area
615.7 square meters) and entire office space on second floor (having carpet area 836.13

il The remote -voting shall commence on Sunday, July 26, 2026, at :00A M. (IST) Sr. | Name of Borrower(s) Particulars of Mortgaged Date OF Outstanding square meters) in Tower A; and commercial/retail units 1 to 9 on the ground floor (having
iii. The remote e-voting shall end on Tuesday, July 28, 2026, at 5:00 PM. (IST) No. property / properties NPA amount (Rs.) carpet area 303.5 square meters), office space unit number 15 on the first floor (having
iv. The cut-off date for determining the eligibility to vote by remote e-voting or e-voting (B) (c) (D) carpet area 331.66 square meters) and office space unit number 14 on the second floor
during the AGM shall be July 22, 2026. 1. | LOAN ACCOUNT NO. GROUND FLOOR, WITHOUT TERRACE | 06.05.2026 | Rs. 26,96,245.04/- (Rupees (having carpet area 331.66 square meters) in Tower B of the Address project developed on
v. Any person, who acquires shares of the company and becomes member of the :mkﬁ%m\z;& DAY {’ gg'oaz ||:T|$HBTESA ngB(;u#g L1J; AREA menty S(iixTLak:‘ Nir:jet)g sFixrt plgt bearing nluhmber 4B admeasuring 4536 square meters situated in District Centre, Mayur
i i i i. . - 12, ousand Two Hundred Forty Vihar, New Delhi 11009.
Conpny st oot ieorg st e || G R o [hasenG o tss, 650k FsnsraeFou o 5 iy .
foricaof AGI\X 9 PHYSIOTHERAPY AND POCKET - BS, SITUATED AT on 17.06.2026 ) ] (Description of property 3 / Project Property 3) ]
i o i ) ) ) ) CENTER SHALIMAR BAGH, DELHI - 110088, Retail space/units bearing numbers 1 to 9 built on the ground floor (having carpet area
vi. The e-voting module shall be dlsalble(li for voting after expiry of the period mentioned 2. KAVITA YADAV WITH COMMON ENTRANCE PASSAGE, 304.44 sq mtr); office space on the entire first floor (having carpet area 326.74 sq mtr) and
above. Once the vote on a resolution is cast by the Member, the member shall not be 3. SHIV KUMAR YADAV |WITH FREEHOLD PROPORTIONATE Fi h ; d fl havi f P
! . office space on the entire second floor (having carpet area 326.74 square feet), in Tower B
allowed to change it subsequently. Further the Members who have casted their vote ALIAS SIV KUMAR RIGHTS OF THE LAND UNDER THE . v . h
; O . YADAV C/O PLATINUM | SAID PROPERTY WITH RIGHTS OF constructed on plot bearing number 4B, District Centre, Mayur Vihar, New Delhi 110091.
electronically may participate in the Annual General Meeting. PATH LAB ALL COMMON FACILITIES . N
vii. Mr. M. Vijaya Kumar, Company Secretary in Practice of M/s. MVK & Associates, 2 . (Description of Property 4 / Project Property 4)
Hyderabad. has been appointed as Scrutinizer for conducting the e-voting pr - | LOAN ACCOUNT NoO. ALL THAT RESIDENTIAL FLAT 03.06.2026 | Rs. 22,48,853.75/- (Rupees Office space on the entire fifth floor (having carpet area 836.12 sq mtr) in Tower A construct-
yderabad, has been appointed as Scrutinizer for conducting the e-voting process ! 00T | A r
ina fair and t t HHLHDE00484363 BEARING UNIT NO. C-303, ON THE Twenty Two Lakh Forty Eight ed on plot bearing number 4B, District Centre, Mayur Vihar, New Delhi 110091
Inatairandtransparentmanner. . ! ) ) 1. SUSHIL KUMAR 3RD FLOOR, HAVING SUPER AREA Thousand Eight Hundred Fifty ’ ’ ’ :
In case of any query pertaining to E-voting, please visit Help & FAQ's section available at PROPRIETOR MEASURING 1150 SQ. FT. I. E. 106.87 Three and Paise Seventy Five (Description of Property 5 / Project Property 5)
NSDL website www.evoting.nsdl.com or may cqntact Ms. Pra]ak}a Pawle of NSDL at Tel GOLDEN BUILDING SQ. MTRS., SITUATED ON THE LAND Only) as on 17.06.2026 Office space on the entire fourth floor (having carpet area 836.12 sq mtr) in Tower A
No. 0224886 7000 and may also send an e-mal request to evoting@nsd.com to get the SOPELIER COMPRISING | BEARING KHATA NO. constructed on plot bearing number 4B, District Centre, Mayur Vihar, New Delhi 110091
clarifications connected with the electronic voting SUPPLIERS 524 (FASLI 1422 TO 1427), KHASRA ( Palve p rnng ' » viay ' :
' . e ' Description of Sold Units)
The members who are holding shares in Physical form and whose email addresses are 2. SUSHMA DEVI ;‘100' 489, KA MIN (OLD KHASRA NO.
X X N N ), AT MAUZA GUJRADA MAAN -
not registered with the RTA/Company are requested to register the same with the Beetal SINGH. PARGANA PARWA DOON S. |Tower | Floor Unit No. Area Date of NOC Issued by
Financial Services Private Limited (RTA) or Company by sending an email to DEHRADUN - 248001, UTTARAKHAND. No (in Sq. Ft) NOC
begtalna@gmall.com /.Cs@r.mt'a" Mgmbers h.o.ldIng shares in demat form can update That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books . 9- - - —
their email addresses with their Depository Participant. of accounts maintained in the ordinary course of business by the Company, Column D indicates the outstanding amount. 1 A G Shop No. 19 617 11/03/2020 | Vistra (ITCL India) Limited
Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been - - )
For RNIT Al SO:;TIONS LIMITED classified by the Company as Non Performing Asset (as on date in Column C) within the guidelines relating to assets classification 2 A G Shop No. 25B Vistra (ITCL India) Limited
g issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were also issued to each of the borrower. - . P
T.T.V.R. Seshan In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his / their liabilities towards 3 A G ShOp No.18 488.2 17/03/2020 | Vistra (ITCL Indla) Limited
Date : 06.07.2026 Company Secretary & Compliance Officer the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest, 4 A G Shop No. 25A 250.9 | 17/03/2020 | Vistra (ITCL India) Limited
Place : Hyderabad Membership Number: A73647 costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take - - —
pe ion of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the 5 A G Shop No. 26 257.2 | 17/12/2020 | Vistra (ITCL India) Limited
Companyin law. " " —
Please note that in terms of provisions of sub - Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire 6 A G Shop No. 17 488.2 Vistra (ITCL India) Limited
amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of . . P
publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private I A G ShOp No. 10A 1996.7 | 16/03/2021 Vistra (ITCL Indla) Limited
treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time 8 A G Shop No. 10B Vistra (ITCL India) Limited
frame, Borrower may not be entitled to redeem the property.” .
In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by 9 A G Shop No. 11 Vistra (|TCL India) Limited
way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the

notice, without prior written consent of secured creditor.

Sd/-
Authorized Officer
IIFL Finance Limited

Authorized Officer
For : SAMMAAN CAPITAL LIMITED
(Formerly known as Indiabulls Housing Finance Ltd.)

Date: 03/07/2026
Place: New Delhi

Place : NEW DELHI/ DEHRADUN
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